
THE CENTRAL ?Or.IfdiSTRATIUL TRIBUNAL—ALLAHAEAD BENCH—ALLAHAD. 

Q.A. NO, 827 of 1992. 

Nohd, Y suf 	  Applicant. 

Versus 

Union o India & others 	  Respondents. 

H ible 1r Justice S K Dhaon— C 

(By Honlble Fro Justice 6.K.Dhaon—V.C.) 

The averments in these application are these. During the 

period 1981 to 1967 the applicant worked continuously as a Casual 

labour. He has made representations for being empanellod)the 

seniority list of Casual Labourer, on the basis of cettain order 

passed by this Tribunal in O.A. 1112 of 1991 decided on 10.1.02 

Howeve no order has been passed. 

2. In view of the order es about to pass, it is te—say 	i 

to iss e notice is the respondents. 

3. If the applicant has made any representation, it shall he 

Ce dispor4d of on 444e merilSacoordance with law, by the authority 

concerned. This shall be done within a period of four months 

free the date of communication of this order. Lot a copy of 

this o der may be given to the learned counsel for the applicant. 

4. With ti-:se directions, the application is disposed of. 

No order as to costs. 

ff 

3.7.1992. 

Vica--ceairman. 


